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Mr, Speaker: The rule is clear.
There is no ambiguity about it. respect of ‘Supplies and Dispo-

sals’”

DeEMAND No. 13—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
EcoNnoMic AND DEFENCE CO-ORDINA-

Shri Joachim Alva: We are small
fry. (Interruptions)

Mr. Speaker: Small fry do not do

like that. It is admitted cn all hands TION
—he must have no doubts—that he is
not a small fry but a big fish. “That a sum not exceeding

Rs. 52,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Ex-
dent, to complete sums necessa_r}: penditure of the Ministry of Eco-
to defray the charges that will nomic and Defence Co-ordina-
come in course of payment dur- tion".”

ing the year ending the 31st day

of March, 1964, in respect of the DemAND No. 116—CAPITAL OUTLAY
heads of demands entered in .the OF THE MINISTRY or EcoNoMIC
second column thereof against AND DEFENCE CO-ORDINATION
Demands Nos. 11, 12, 13 and 116

relating to the Ministry of Eco- “That a sum not - xceedizg
nomic and Defence Coordination. Rs. 92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay of the
Ministry of Economic and De-

IxT)

fence Co-ordination’.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of tne order
paper, be grante? to the Presi-

The motion was adopted.

The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below.—Ed.

DemaND No. 11—MINISTRY OF EcoNo-
MIC AND DEFENCE CO-ORDINATION

“That a sum not exceeding
Rs. 15,41,000 be granted to the
President to complete the sum
necessary to defray the charges DEPARTMENT OF PARLIA ARY
which will come in course of pay- AFFAIRS

ment during the year ~nding the
31st day of March, 1964, in res-
pect of ‘Ministry of Economic and
Defence Co-ordination”.

15.44 hrs.

Mr. Speaker: The House will now
take up discussion and voting on
Demand No. 108 relating to the De-

AND No. 12— SUPPLIES AND partment of Parliamentary Affairs.
Disposars DEMAND No. 108—DEPARTMENT OF
A AR A
“That a sum not exceeding PARLIAMENTARY AFFAIRS
Rs. 2,94,81,000 be granted to the Mr. Speaker: Motion foved:
President to complete the sum
necessary to defray the charges

which will come in course of

“That a sum not exceeding
Rs. 2,90,000 be granted to the Pre-

payment during the year ending
the 31st day of March, 1964, in

sident to complete the sum peces-
sary to defray the charges which
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will come in course of payment ~
during the year ending the 3ist
day of March, 1964, in respect of
Affairs”.”

There is real jubilation that this is
the first time that we are discussing
this Ministry.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Second time.

Mr. Speaker: Then Mr. Kamath left
us and, therefore, there was the inter-
val. Now he has come again and so
we are taking it up again.

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
It was casually taken up in the course
of the supplementary demands; not
the demands proper.

Mr. Speaker: He is right in that res-
pect. So, thig is the first time that we
are discussing this Ministry. It is on
that account that we have allowed a
small period this time. We will en-
hance it next time when we discuss it.

Does Mr. Kamath want to move his
cut motion?

Shri Hari Vishnu Kamath: Sir, 1T
beg to move:

“That the Demand under the
head Department of Parliament-
ary Affairg be reduced by Rs. 100.”

[Need for more efficient planning
of Government legislative and other
business for the Sesions of Lok
Sabha(1)].

Sir, I request that the time may be
extended to 2 hours. We have to dis-
cuss the demands for grants of the
Finance Ministry today upto 6.00 p.m.

Mr, Speaker: The Finance Ministry
hag to be given six hours—one hour
today and five hours tomorrow. To-
morrow at 17.00 hrs. we have to put
the demands to the vote of the House.
We have now got 1 hour and 15
minutes and that should be enough.
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Shari Hari Vishnu Kamath: We
might sit up to 6.30 p.m. today.

Mr. Speaker: The hon. Members do
not desire. The Members should res-
train themselves from making long
speeches,

Shri Hari Vishnu Kamath: This is
the first time that we are discussing
it. The time is short,

Mr, Speaker: Therefore, there
would be short speeches. Shri H. N.
Mukerjee.

Shri H. N Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, this is a rare
pleasure as you have already indicat-
ed and I am sure that the Minister for
Parliamentary Affairs would partici-
pate in the debate in the spirit in
which we also are participating.

Mr. Speaker: Exactly at 1645 hrs.
I would be calling the Hon. Min'ster.

Shri Hari Vishnu Kamath: You may
kindly call him at 5.00 p.m. It is our
request.

Shri H. N. Mukerjee: Sir, in the
House we learn a great deal and 1
remember how Sir William Anson
who wrote on the Law and Custom of
the Constitution, after he became a
Member of the House of Commons
discovered a great deal of what he
never knew Dbefore. In this House,
for instance, we learn from books that
the Speaker never speaks but we dis-
cover that the Speaker has to speak
copiously sometimes at the cost of his
lungs, outsoaring the din that prevails
from time to time.

Mr. Speaker: ‘That is only under
compulsion, not voluntarily,

Shri H. N. Mukerjee: I know, Sir,
I said, ‘has to speak’.

Our hon. friend, the Minister for
Parliamentary Affairs, for instance,
has a splendid speaking voice and‘
there is no comparable inhibition on-
him. But except on Fridays when-
with trepidation he announces the
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[Shri H. N. Mukerjee]
programme for the next week or so,
‘he hardly speaks. But he knows at
the same time that whenever he
speakes he gets applause. Even when
he opens his mouth and putg his foot
into it, the applause follows. I do
-not  know in my experience of any
other Member of Parliament who has
had the distinction of being applauded
every time he opefs his lips.

In any case, our Minister has a job
of work to do and in a manner of
speaking he does it well. In England
the Chief Whip is a powerful political
personality who is consulted by the
Prime Minister on even Cabinet
-appointments. I do not quite know
‘how powecerful our Minister is in rela-
tion to his party colleagues. But he
has been in Parliamentary life since
perhaps the middle-thirties and he is
now a Member of the Cabinet for
which I congratulate him. He should
have been a Member of the Cabinet
@ long time ago.

I found in a book written by our
Ambassador in Iraq, a very dear
‘friend of mine, who has been a mem-
ber of th's House for ten years, Shri
Sadath Ali Khan, a reference, which
T found to be very handy, to our Min-
ister and the work he does. I am
-quoting from his book Brief Thanks-
giving. At page 54 he writes about
‘him in a very complimentary fashion.
{ am quoting;

“A three-line whip from the
popular Chief Whip and Minister
of Parliamentary Affairs Mr.
Satyanarayan Sinha crowds the
Chamber with Congress M.P.’s.”.

"Now-a-days, I am afraid that a three-
line whip or an oral injunction does
not seem to crowd the House with
‘Congress M.P.’s, and instances have
occurred when in spite of the bell
ringing and the Chief Whip and his
deputies running about the place, this
House could not be filled, and our
‘friend Shri Kamath only a little
‘while ago got up one day to insist
‘that there should not be a division
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and there was no division, And that
was a rightful demand.

What I mean to say is that it is the
job of the Minister of Parliamentary
Affairs functioning as he does to
ensure, and he can ensure with the
serried ranks behind him, attendance
in this House, but he cannot often do
50, even though I am told in this book
that a three-line whip—I do not know
if he sends out four—or five—line
whips, now which nobody reads be-
cause of the length—once upon a time
did the trick of making Members
come to the House.

This book goes on to say:

“Mr. Satyanarayan Sinha, an
experienced parl amentarian is
ubiquitous. Perhaps, by nature
restless, he gives the impression
of being in two places at the same
time. He is exquisitely dressed
and has a fondness for heavy
Indian perfumes.”

Referring to me also, he says:

“Once the Deputy Leader of the
Communist Party, Shri Hiren
Mukerjee. ...

Mr. Speaker: His official duties
should be discussed, not his personal
things.

Shri H. N. Mukerjee: Referring to
mc aiso,—a very irreverent Member—
he says:

“Once the Deputy Leader of the
Communist Party, Shri Hiren
Mukerjee referred to him as the
musk deer. The wits also call
him His Fragrance. But Mr.
Sinha is incapable of an ill-natur-
ed retort, for which everyone
regardless of party affiliations res-
pects him.”,

Apart from respect, we all like him,
a much more important matter, but
we like him to organise his work a
little better than he has done so far.
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Shri Joachim Alva: I think my
hon. friend should also quote from the
penderous book on The Indian Parlia-
ment where the Minister has been
referred to in a very complimentary
manner. It was written by Mr.
Morris-Jones, a British political pro-
fessor who came here. He has made
a laudatory reference to the hon.
Minister.

Shri H- N. Mukerjee: I am also
veferring to the hon. Minister in very
complimentary terms, I have said just
now—perhaps my hon. friend did not
hear me—that we have not only res-
pect for him, but we al] like him.

Mr. Speaker: Only the perfume was
extraneous; all other things were rele-
vant,

Shri H. N. Mukerjee: I referred to
the perfume because on so many
occasions we fight in this House; then
we go out and we shake hands and
after the hand-shake, the perfume also
lasts for quite some time.

If 1 may borrow from the vocabu-
lary which I have associated very
often with Shri Kamath, a every good
friend of mine, I may perhaps say in
@ more serious way that there has
been on the part of the Minister of
Parliamentary Affairs consistent, per-
sistent and insistent failure in arrang-
ing smoothly the business of Parlia-
ment. And I wish to say that he
should not blame Members of Parlia-
ment who s't on this side, Mr, Kamath
or me here because it is not our
business. I know that we also have a
vesponsibility in keeping quorums and
that sort of thing. But when the
Government has such a massive majo-
vity, it is not entirely our business.
It is the Minister of Parliamentary
Affair’s headache. Then again, in
Parliament, we are bound to have all
varieties of people, and when I think
of mv very dear friend Shri Kamath,
I think also of his former chief, the
great Netaji Subhas Chandra Bose, and
I am reminded of what I had read a
long time ago, that there are two

238 (Ai) LSD—T.
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sorts of people; some are born to
shake empires, and some to move
amendments, and Mr. Kamath has
such a flair for moving amendments
that here in this House... (Laughter).

In any case, if we only think of the
few days ahead of us, only the other
day the Minister told us that the
House would rise on the 4th of May.
If only we think of the number of
hours available or given to us by God,
sunlight and all the rest of it, and
compare it with the number of hours
already allotted and to be allotted to
such things as the Hindi Bill which
was brought up by Shri Lal Bahadur
Shastri the other day, then there is a
discrepancy. Already there is this
discrepancy, and I am sure Mr.
Kamath is going to refer to it in
greater detail.

If I give another instance, this ques-
tion of the standing committee on
public enterprises as been a fiasco
for quite such a long time, and only
the other day, on Mr. Kamath’s insis-
tence, you were pleased to observe
that this matter is hanging fire for far
too long and something should be done
about it. And I do not quite under-
stand why the Minister of Pariiamen-
tary Affairs who is so popular, who
commands so much strength, should be
so shaky and so jumpy about what
the other House is going to do. Is
not the Congress Party a unified
party? Has not the Congress Party
support in both House of Parliament?
Cannot the Congress Party secure the
support of this House ahd the other
House to an agreed process of activity
in regard to the setting up of a par-
liamentary body to look after these
statutory corporations? Why should
the Parliamentaryv Minister exhibit
this fear of the other House? Even in
regard to budget discussions, the gene-
ral discussion started in the other
House first, because the Parliamentary
Minister came and told us that there
was no work for the other House to
do. Wag that an argument? Is the
other House to be summoned and given
jobs even though there is no work for
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[Shri H. N. Mukerjee]

them to do,—and we have to go out
of the way, we in the Lok Sabha to
which alone the Ministers are respon-
sible, have to go out of the way to
accommodate the other House? 1 do
not wish to say anything in disres-
pect of the other House.

Mr. Speaker: That does raise con-
troversies when we discuss those
things here; and they find opportuni-
ties for discussion, and this chain goes
on, and we have already seen......

Shri S. M. Banerjee (Kanpur): That
House should be abolished.

Mr, Speaker: . . that when once
this chain starts, there is no end to it.
Therefore, we ought to exercise some
@estraint on ourselves,

Shri H. N. Mukerjee: I am per-
sonally prepared to exercise all the
restraint in the world, but it is rat-
her difficult when the Government
here the Minister of Parliamentary
Affairs goes there and takes his seat
just like that. When he has got his
party commanding a majority, a com-
fortable majority and a convincing
majority in this House as well as in
that House, this sort of thing happens.

My grouse is not against the Rajya
Sabha. My grouse is against the
Government of this country which is
controlling the majority in both Houses
of Parliament and is not able to
bring both Houses of Parliament
to a concordant mood, in so far
as the proposal of Government
itselt is concerned. That is why
we feel from time to time that Gov-
ernment has even to consider the idea
of examining how far these Second
Chambers including the other House
are superfluous or not. I have to say
this not because 1 have any animus
against the other House. Our own
party people are represented there
fairly effectively, and I have, there-
fore, no animus against the other
House. I want also that it should
continue as a forum where the people’s
aspiration can be expressed. But I do
want Government to function in a
very much more effective fashion, and
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that is the job of the Minister of
Parliamentary Affairs.

I know that the Minister of Parlia-
mentary Affairs on one occasion said
in a very disarming fashion,—which
is why we like him; I have no time
to quote from this—he said on the
8th March, 1963: You just tell us
what we can do’. That was the way
he put it. He makes a mollifying state-
ment of that sort. But it does mnot
absolve the Minister of responsi-
bility,

I say also that the Minister has the
responsibility and the obligation of
having more serious consultations
with Opposition Groups. When you,
Sir, were elected ag the Deputy-Spea-
ker, you were a Member of the Op-
position. I do not want to rake up
old histery, but at any rate, we thought
that better conventions were going to
be started. But every time there is
the election of the Speaker or the
Deputy-Speaker, the Opposition Par-
ties in this House bring up this mat-
ter that there is no prior consultation
and there is not even an idea ever of
having a Member of the Opposition
elected to high offices comparable to
those of the Speaker and of the De-
puty-Speaker.

Then, again, all of us in this House
have been disturbed by the pheno-
menon of scenes being perpetrated.
The qther day, for instance, something
happened about which we are all rat-
her ashamed; all of us have to share
the obloquy of what happened. We
cannot merely ask a few people to go
or suspend them from membership.
After all, the stain touches us also. I
do have a feeling that it is the job
of the Parliamentary Minister to have
prior consultation with all groups, to
anticipate difficulties, and especially,
in difficult circumstances, to meet
people, to talk to them and find out
what can pe done.

The other day, for instance, after
the Socialists and their colleagues
walked out—we now discover Shri
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Frank Anthony, who is not here,
thumping about the place. We get a
peculiar phenomenon of the angrezi
hatao people on the one side and the
angrezi chalao people on the other
carrying on a controversy, while, if
there was previoug consultation initiat-
ed with people on this side specially
when a thing like the Hindi Bill, of
paramount importance to the country,
is on the anvil, surely everything
could have been managed in a better
way. But I do not think these things
are done in a proper fashion. That is
why I do believe that the Minister of
Parliamentary Affairs hag g job of
work which he does not take as ser-
jously as he should.

16 hrs,

Take, for instance, the Consultative
Committees which are there, which
are no substitutes for the Standing
Committees, which could perhaps be
brought in. It is a bigger subject.
But he does not apply his mind to
thege things.

I repeat that I have no animus
against him. He knows that there is
complete cordiality. Maybe some-
times the atmosphere in the House
becomes a little difficult. We appear
generally perhaps somewhat hum-
ourless because I have no doubt we
function largely in a language which
ig not our own, a language in which
we do not initiate our own thoughts.
We are as good a club as the House
of Commons ever has been in our own
way, in a different way, no doubt. But
we are as good a club as the House
of Commons. Our personal relations
wil] continue to be extremely cordial.

I only want to say one thing. I have
noticed—I have also remarked to some
friends who talked to me—that the
Minister of Parliamentary Affairs is
feeling rather nervous. He need not
be nervous. He should be optimistic.
And about optimism, I am reminded
of a story. An Irishman fell into the
water. He was drowning. There
were people, his friends, watching
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helplessly from the bank. But even
as he was drowning, he waved to them
and said: ‘Don’t worry, folks. There
is land at the bottom’. That is the
spirit in which I expect him to be-
have.

Shri Kapur Singh (Ludhiana): I
rise to praise the hon. Minister of
Parliamentary Affairs and not to cri-
ticise or oppose him. Criticism is
done if you want to condemn or ycu
want to disable. I have no such de-
sire and there is no such occasion. I
do not feel called upon to oppose him
becauge opposition becomes necessary
only if there is non-accommodation
from the other side. That is not the
case here. Therefore, what better
compliment could I pay to the hon.
Minister of Parliamentary Affairs tian
this that although as an occupant of
Opposition Benches and, it is my desire
to wound, I have no heart to strik:.

I have watched the performanc: of
the hon. Minister of Parliamentary
Affairs on the floor of this House as
well as in the deliberations of the
Business Advisory Committee, and at
both places, he is as efficient as he is
amiable; particularly in the Com-
mittee proceedings he displays him-
self as sartorially correct and as By-
ronically elegant as he is crisp and
businesslike on the floor of this House.
In Committee work, he likes to cap his
remarks with poetical observations,
and although sometimes apocryphal, it
cannot be said that they are always
beside the point,

Coming to the Report of his De-
partment, it shows that the hon.
Minister is capable of combining effi-
ciency with economy. Instead of
yielding to the general failing of be-
coming more and more expensive to
the taxpayers, he actually shows a
smal] saving of, I think, a few
thousand rupees. A cursory glance at
this Report shows that he has done
a good job of work during the year
under review.
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[Shri Kapur Singh]

Having said this, I should like to
add that the true import of this Re-
port has not in what it says but in
what it fails to say. Our erstwhile
brothers, the Chinese, have a saying
that the deepest truth lies where the
word is not spoken. We alsp have a
metaphysical tradition which asserts
that our comprehension of reality is
the subtlest and nearest to truth when
we comprehend the unstruck sound—
anhad shabd, as they call it.

The report before us says nothing
about the Government-and-the-Press
of the country. It is so because ours
is a democratic country. It is right-
ly so because we in this country have
a press which is completely free, It
is a Press which takes np orders from
anybody, from any quarter, much less
from the Government. Our Prime
Min’ster, however, has recently made
some observations on the Press of our
country which I should like to quote,
with your permission. At the closing
session of the Seminar on the Indian
Press organised by the Press Institute
of India and the India International
Centre, he said:

‘“How a small group represents

freedom of the Press! Although
it may not be interfered with
by the Government, surely the

power of money itself is a very
important element which inter-
feres with the freedom. Big in-
dustries owning newspaperg may
or may not interfere with them.
But the fact of big industry by it-
self owning newspapers or chains
of newspapers cannoi be said to
give them the kind of freedom
which an independent editor has”.

Be that as it may, I have nothing but
the highest praise for the free Press
of our country, despite the increasing
whispers which sometimes one hears
about certain romantic happenings.
Mrs. Grundy often asserts, and all of
us know, that there exists some kind
of a matrimonial alliance between the
press of our country and the Govern-
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ment of our country. Being free, this
matrimonial alliance ig in keeping with
the ancient traditions of our country,
that of Gandharva marriage. Our an-
cient texts of Kamsutra tell ys that
this kind of alliance takes place with-
out anybody being a witness to it ex-
cept the full moon. This kind of ai-
liance is supposed to exist between the
Press of this country and the Govern-
ment of this country.

Mr. Speaker: And the full moon

is the Minister of Parliamentary Af-
fairs?

Mr. Kapur Singh: No, Sir. I am
coming to what the status of the
Minister of Parliamentary Affairs is in
this alliance. Full moon, as an an-
cient Rigveda text says X H94Y Ta:
full moon represents completely that
of which there is no objective wit-
ness. Full moon represents that area
of the human mind where reason and
rationality and principles do not en-
ter but emotions and sentiments are
the determining factors.

Shri Tyagi (Dehra Dun): Because
it gives rise to tides in the ocean.

Shri Kapur Singh: It gives rise to
tides in the ocean, also in the human
heart. And it is to this latter tide
that I am coming, what type of tide
it might give rise to, what type of
tide it ought to give rise to, and what
the hon. Minister of Parliamentary
Affairs ought to do about it. This
matrimonial alliance, it is being
said....

Shri Tyagi: Matrimonial alliance?

Shri Kapur Singh: Gandharva
marriage.
Mr, Speaker: Shri Tyagi feelg in-

terested in matrimonia] matters.

Shri Kapur Singh: I very much un-
stand his interest and I sympathise
with him,

Shri S. M. Banerjee: It is too late.
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Shri Kapur Singh: It is never too
late; it is a good thing for Shri Tyagi

It is further being said, Mrs. Grundy
says it, that this matrimonial alliance
is being kept in good trim by the age-
old methods of whispers of love, of
communications of silly-nothings
through telephonic conversations. It
ig further being maintainell in good
shape through frequent grants of gifts.
Government advertisements are being
mentioned in this connection. I per-
sonally know nothing about this, but
I merely wish to say that this being
the position, it is here that the hon.
Minister of Parliamentary Affairs
comes in. I expect him to exercise
his powers, his undoubted influence as
the male partner of this marriage, to
see that his better half, the lady, pays
a little more attenion, confers scme
little more favours, on the poor coun-
try cousins of the Treasury Benches
who are the Members sitting on Op-
position benches.

In the hope that my suggestion will
be accepted by the hon. Minister of
Parliamentary Affairs, 1 'geg to close
with a prayer for his long life and
prosperity, by saying:

“ g9 gaETHT W g a3,
R R P gi fav o9 g\’

Nt TR (G . HHE AZNET,
fafst e qifFaied THTE @
Ttz fedies 37 9T § 999 M uTE
¢ fame Gearsad F9ET 1 A g
¥ T F =g gxar § F g fafeex
AT TFAgTHeLT THa FT gaa AN
F g FR G A AT § AFT Haw
¥ag A AT AT 1 g I R
TE qE § a1 9 7GI, TG Fed & AfwT
I F F g, @, Fed T E | zEfed
< & {3 T ST gRE ST F T i
F A FSTE AR HWY ]| AW
TR e i 30
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gt aF g9W F g fawaw
qUA T FATF & A ag T g¢ §F
g & fF ag Staet cate 7 far smar
€ MY gw 2Ed £ v oia ey fadas
zaar famg ¥ fau sarr @95 M
ST % T1 I IgH § ALTHE IR TGy
g T s9 & fag sares T € aar
2 A ¥g faar smar € fF gqr ad &
AT g8 &9 3% wafy F W< qO & <47
g1 FAIR O1H AR TG T g W a|T
g FX & A1 AT § WK Aforewme
1 @ A9 fwa smar g 9T ST 9%
dw yfammeaf v aaT € 1 Sy
T & g faar san g fw o sy @
IR 9T wWg AE § W I e
F g AW Fgw @ g fw
fagm #1gred § W@ RS SIOT
it g & ard § 1 ofnw 5
¥ & f s 91ET 1 91T any
faerar & | T F qFIES AR HE|r
AT A F FT07 T QAW Frew g,
@ A FUT F ArEE qAH QA
W F TR W FT qga AT A,
=M% e 71 awa fawan € Wi ag ot
afews ¥ famar &1 fafeeT wme
qfearieq TEEg F 99 IS0 IS
THAT TET G & & @ foqeT & Wi
fog w&1T & 98 fearze g@r =1fed 1
gafae AT F547 € 5w oew ¥
=+ et fawmg & fou o
T g o g g A S @Ay
=few #i< 79 & fore wigk e 3o
TE & 1 1A =ifgw )

T A9 97 @y e w1
g & o & A9 wifmaried Sfew ©
feara F 9T g A arar g 5 awie
THNCE FHET ¥ AIAT agi ghAT
R e ¥ R &
T f5 9w dfew 1 m N
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AT FIT AR AT F ST HAT
H Q1 A7 I T & I NN
79 ¥ & frlt @1 qafas qwreEd
FHE T TR T 507 | Sfeg 9g
2 fr qifraTie) F9ET § g F7
FYTET § SaTeT Fea ™ foar 91 | fag=g
TEaTEEd TNl ¥ fafaeet #gew
TE€T T WA Tt § fagag &
i ¥ ez fafsg a3 & ¥fss A
Fg1 g fF Faa g & wutw T
21 SRR T A g AR are
Fomagczg AR ¥ faar fafem
& foar fF w=@T Wy arar SR T
F oY aIAT § At S faw wrA arar
Ig qx maE w741 gfewmr @ ?
T A FE & o grew 7 A F wdy
TF AT 1 T § SF FT FILT FA
@ & fr fafreet @ige &0 0 wa-
TF o1 § PIF A qAY AT fawAw
F a § fa=re fafrm o 7 &
X &g FTY T qETg Ao fF
I IW g F Fvafesm @R
qrar § ?

& o1 w3 qea) FY WTATT 7 HOAT
sTare frerm W@ g &
It qF 9% afEdd # g
T AT WHGF § | FHL T WA
7 Y ag QO BT 1 <Y qwg w;
T wegy ST HTRGF qgarat g
¢, ATl 7 vt g g 7 Y @
2 9% fF w9 g wEew A §
AT I @ FIE AT G T g
ol A% TTH T Tae § a7 AT oAt
=g 99 @I & wT e w4
TG T, WGl Ted § &T7 a4l g
et & A% gafan g aweEe arat
FY St fewrFeda § a8 & w7 FY A
fafreeTares & A @A aRAT §
T e ¥ ¥ 9 fewredw § 1
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e @ g T WRfew
g WUl TR TE® ¥ q@T |
AfF 9ax ge AwfE & ar wREwW
AfRdr § @ IO gwIy 0EEH
AR G$EFEN #7 9qig wgl A Sy &
AR AL FT FAT TAT F=a1 HY v
g1 TR OEW WINRE (A F1 oA
=TT el STHTT TF2 & qaa & fad
FH g forerar =few ot f et adf
faear 8 1 dR 98 fF g o
Fiat ¥ fafwex wre qriwarded
wead fagdw a1 o9 gwefag fagal
¥ faax fafm o R @1 &
mit a8 @ § 1w ag A ad
FGT QY 9 a¥g ¥ g9 # a1
¥ ag w@rfase W wWieT g1 @Tar &, 4y
axg ¥ 7g farmr o & a0 W@
s @ fF 3 R sgrTafagEs
T 1

Shri D. C. Sharma (Gurdaspur):
Sir, the hon. Members who have pre-
ceded me have discussed the Ministry
of Parliamentary Affairs at three
levels. In the first place, they have
tried to throw compliments to the
Minister of Parliamentary Affairs in
the most encouraging fashion. I join
with them and say that our country
is very lucky and our Parliament is
very fortunate in having a Minister of
Parliamentary Affairs who is not at
all a controversial figure and who is a
friend, guide and adviser not only to
the Government, not only to the
House, but also to the Opposition
Parties. I will be failing in my duty
if I do not say that our Minister of
Parliamentary Affairs has done a
wonderful job of his very very difficult
work. I wish Mr. Feroze Gandhi
were alive today to say all those
things which he used to tell about the
Minister of Parliamentary Affairs. I
do not want to discuss the perfumes
or their qualities but I must say of him
that he is a gentleman very rare in
this world of today; he has absolutely
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no rancour and no malice and he
makes friends with everyone very
easily. If any Opposition Member says
that he is not consulted, I do not
think that he ig duty-bound to consult
every Opposition Member. Sometimes
I feel jealous of those Members when
he goes and sits with them for such a
long time; he never comes to the Cong-
ress Benches and sits with us. He
even sits with Mr. Kamath who made
a name as a dissenter and who will trv
to go against any establishment that
we have.

The kind of things that some of my
friends expect from the Minister of
Parliamentary Affairs are not to be
had from any human being in this
world, howcver ¢nzitcd he may be.
For instance, it is said that he should
be like a drill sergeant who should
ensure Members’ attendance at all
times of the day and night. 1 do not
think that anybody can do it. 1 do
not think that thig is done in any
Parliament in the world. I think it is
in our Parliament that we have a
statutory  attendance register. I
do not think that this is
done anywhere else, in any de-
mocracy. I do not think that any
human being, unless it be Hitler,
would be able to ensure attendance of
the Members of Parliament at all
times of the day and night. If a man
thinks like that, I think that he feels
that the Members of Parliament are
worse than kindergarten children. This
is something which cannot be expect-
ed from the Minister of Parliamen-
tary Affairs.

There are some friends of mine who
make use of adjectives which are
sometimes very self contradictory.
They specialise in that. They say he
has consistently failed to arrange the
business of the House. If the arrange-
ment of business of the House is an
example of failure, I do not under-
stand what we mean by the success-
ful functioning of this House. Every-
body knows how much time is allot-
ted. You distribute the time between
the Opposition and the Congress
Benches. You guide and advise us.
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Somebody was talking about matri-
monial alliance and Gandharava mar-
riage. So far as the conducting of the
business of the House is concerned,
because of the happy marriage bet-
ween the Lok Sabha Secretariat the
Speaker and the Minister of Parlia-
mentary Affairs .... (Interruptions.)

Mr, Speaker: Speaker need not be
brought into this alliance.

Shri D. C. Sharma: Things which
we have not been able to do have been
foisted upon the head of the Minis-
ter of Parliamentary Affairs. For ins~
tance, we have not been able to arrive
at any decision so far as the formation
of a committee for public undertakings
is concerned. My hon. friend who
talked like that thinks they are liv-
ing under an authoritarian Govern-
ment. In fact, their whole view of
life is authoritarian and if sometimes
they have a democratic head over the
authoritarian shoulders they cannot
get away from the authoritarian philo-
sophy of life which they have imbib-
ed al] these years. I think that to say
that it has not been done is a siur
upon democracy. Democracy, as you
know, functions slowly but surely, and
authoritarianism, as you know, func-
tions quickly but disastrously. I think
if we have taken a little more time
than necessary for the formation of
this committee on public undertaking,
it is a tribute to democracy. It shows
that we want to have something by
which our functioning could be made
very smooth.

It has been said that the Parlia-
mentary Committees have not been
working very well. I think I would be
failing in my duty if T do not say
that the Minister of Parliamentary
Affairs, during his tenure of office,
has made the function’ng of parlia-
mentary business in this House a
mode] for the other democracies to
follow. I believe in some matters we
have gone even further than the House
of Commons which claims to have had
a democratic functioning over several
centuries. We have gone further than
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that. I ask my hon. friends whether
the assurances that are given by the
Ministers are not taken note of. I
think no democracy in the world takes
those assurances so seriously as the
Minister of Parliamentary Affairs, and
I am glad to say that 97 per cent of
those assurances are fulfilled.

Shri M, L. Dwivedi (Hamirpur): 99
per cent,

Shri D. C. Sharma: I think that is
a great tribute to the tact and shrewd-
ness of the Minister of Pariiamentary
Affairs. Again, I find that there he
has been able to give the private
Member some kind of dignity, some
kind of prestige, which was not to be
found in the good old days. Where
was the private Member then? The
whole thing was Government-sponsor-
ed, and al] the time was taken by the
Government Bills and other things.
Now, we find we have private Mem-
ber’s Resolutions, private Members’
Bills, etc. The House of Commons
appointed a committee on procedural
reforms of the House of Commons
and they came to the conclusion that
60 per cent of the time should be taken
by the Government and 40 per cent
should be given to the private Mem-
bers. 1 find that so far as that point
is concerned we have done much bet-
ter, without appointing such a com-
mittee. I think that the Government
takes only 40 per cent and the rest of
the time is given to the private Mem-
bers’ Bills and Resolutions. I do not
think any other democracy’ in the
world has got what you were pleased
to call 3 No-Day-Yet-Named-Motion,
half-hour discussion, etc. All these
things show how well the rights of
the private Members are being res-
pected. I think for that the credit
goes to our Minister of Parliamentary
Affairs,

But he has one disability and dis-
advantage. There are some persons
who try to throw their weight about
even when they have only a little
office to bear. There are other per-
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sons who bear their office very light-
ly and do not let anybody feel that
they are mighty and great and proud.
The difficulty with him is this; he
tries to be a friend among friends and
an equal among equals, and a co-part-
ner among partners and a democrat
among democrats. Therefore, we do
not find that kind of attitude about
him which wil] inspire awe or which
will create trouble or which will
create or give an impression or a sense
of authority.

In the end, I want to say that a
Minister of Parliamentary Affairs like
the one we have is a blessing. I feel
that as time goes on, the private Mem-
ber in this House will have a better
time in this House than he has in any
other democracy in the world. Also,
he will try to see that the Government
does not monopolise as much of aut-
hority and prestige and power as
against a private Member. The pri-
vate Member has a special reason to
thank the Minister of Parliamentary
Affairs,

I do not want to go into details of
everything. Only one more point I
want to make and it is this.

What is the budget of the Minister
of Parliamentary Affairs? I think even
the amount spent on stationery by
some Ministries is higher than the en-
tire budget of the Department of
Parliamentary Affairs. T would like
that the Minister of Parliamentary
Affairs could have a bigger budget to
deal with, so that he could be of
greater service to the Private Mem-
bers. Government can look after
itself.

He has been a great friend of
everyone of us. It is not a question of
a Congress Member, a PSP Member or
a Member of any other party. He is
a gentleman who inspires love and
confidence and respect. I know there
are certain persons who will find fault
even with the sun and the moon and
with everything. It is not for me to
do so.
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In the end, I would like to say that
we are very lucky in having a genial,
shrewd and kind-hearted person like
him as Minister of Parliamentary
Affairs. He is efficient, his is the
efficiency of the gentleman and not
the efficiency of a soldier or drill ser-
geant.

e WEE A FHA |

oft e fag  (F7am) - weww
TENRT, =1 #9% fag AT a3 WEa 91
AT qTE § | TR T G197 ARH
forar & 1 g8 fw 97 F7 &= goT egH
W@ fram =fee

weaw WgRd : 39 qEd A |
Y FTHT |

=t g fag : T 7 37 feerwa
T TTEH Wt T faar § 1 e s WY
g A ES REfF aw & feqew
1 A fgae fa=wd

werw wEEa w94 fafan
0% qfAamd S0 THIN 94X qd &

far & @ ?

=t gy fag S &, o q@
QY fae 2 9 | I F TR AR 9"
fae e fod g

qew wEey o A Fwa 4

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, when I sat listening to
my hon. friend, Shri Hiren Mukerjee,
and heard him through, I was rather
disappointed, because I missed some-
thing which we always have in his
speeches. While not even hig best
friends would accuse him of any capa-r
city to shake empires or move amend-
ments, I have always associated with
him an outstanding ability to recite
Sanskrit slokas with a perfect Oxford
English accent. I am sorry in this
particular speech I could not hear even
one Sanskiit line with an impeccable
Oxford English accent.
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Mr. Speaker: He wag al along
saying that Mr. Kamath would do
that.

Shri Hari Vishnu Kamath: T do not
do that. He said something else about
me, but I had associated this quality
with him. But I missed that in his
speech today.

Today ig the first anniversary of the
commence:ent of this Lok Sabha. It
met on the 16th April last year and
today it is exactly one year. It is a
historic day, as you said earlier,
because in the history of Parliament,
even assuming what is laid about Pro-
visional Parliament is correct, since
1952, this is the first time that my
hon. friend’s demands have come up
for discussion in this House. He has
had a chequered career inside the
House.

Shri A P. Jain (Tumkur): A pic-
turesque career.

Shri Hari Vishnu Kamath: He start-
ed as a whip, I suppose, in his eariy
days in tne late thirties of this cen-
tury. Now, through the years he has
elevated himself or rather has been
elevated to the Cabinet rank.

Mr. Speaker: The demands are for
this reason, for what he has done?

Shri Hari Vishnu Kamath: Withou?
this background, how can you appre-
ciate it? ¥ am sure this would heip
everyone to appieciate it. He is a
uinigque Minister in some respects. He
is a Minisicr withcut a Ministry. Thig
is called a aepartment. Still, the mos*
outlstandin:. achievement of the Minis-
ter 1s delineated in the last para of
tiiis report:

There it is said:

“The Department is in charge
of a Minister of Cabinet rank
designated as Minister for Parlia-
mentary Affairs.”

This is a very interesting piece of
information. I do not know why
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this report contains this information.
Then it says:

“He is also the Government
Chief Whip and is assisted by
three Government Deputy Chief
whips...... ”

Not one or two, but three Deputy
Chiet Whips—because he has not
even a Parliamentary Secretary he
must have three Deputy Chief Whips.
It is said:

“....two in the Lok Sabha
and one in the Rajya Sabha as
also by a number of regional
Whips.”

“Reginal” means I suppose “all over
the country”. He must be having
‘many Whips all over the country.
But with these Whips at his com-
mand, I was rather surprised—you
too, Sir, have remarked this pretty
often—that with these three Deputy
Chief Whips at his command and
‘himself to head them all or to top
the list he has not been able to main-
tain the quorum in the House even
when voting had to take place. 1
hope he will look to this and-perform
this duty more efficiently in future.

Now, Sir, I come to the subject of
the cut motion. The cut motion
relates to the need for more efficient
planning of government Jegislative
and other business for the sessions of
the Lok Sabha. It has been our pain-
tul experience almost every session,
of this Third Lok Sabha anyway,
that what is listed in the First Bulle-
tin of the Session is never imple-
mented even substantially. I do not
know why this should be so. I could
understand that in the earlier years,
before he elevated himself as a
Cabinet Minister or he became a
Cabinet Minister, because there is
still snobbery in this world, in the
official world and in the ministerial
world, as a Minister of State for
Parliamentary Affairs he could not
expect, extort or exact the sage co-
operation from his colleagues, the
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Cabinet Ministers as he can and must
now. He is a Cabinet Minister since
April, 1962, and I am sure his Cabinet
colleagues will co-operate with him
more wholeheartedly and more
vigorously than they used to when he
was a mere Minister of State for
Parliamentary Affairs. I hope, Sir,
that before a session starts, that is to
say, during the inter-session period,
the Minister of Parliamentary Affairs
must exert himself and he must
devote more time and attention to
parliamentary affairs and less to
other affairs.

An Hon. Member: Please specify.

Shri Hari Vishou Kamath: There-
fore, during this inter-session period
he must ask every Ministry to supply
to him the Bills that they would like
to introduce and put through in the
coming session. I would request
him, and I am sure the whole House
would back him in this respect, to
tell the Ministries and the Ministers
categorically, even the Minister for
External Affairs, that unless and antil
a Bill is introduced in the first week
of a short session and in the first
fortnight of a long session no attempt
to squeeze the Bills through during
the last fortnight or last week, there-
by stultifying this House, thereby
throttling discussion, thereby hustling
important Bills, would be counte-
nanced. If this is enforced vigorously
and strictly and every Ministry and
Minister is told that this should be
done and unless this is done we will
see to it that the Bills will not be
permitted to be introduced at a later
date during the session—of course,
there may be exceptions and those
exceptions apart this should be a
general rule—then better results can
be achieved. I will give you one
instance. There was the  Official
Languages Bill over which there was,
unfortunately, such a furore in the
House. This Bill was not mentioned
in the President’s Address.

Mr. Speaker: If he will excuse my
interruption—the reply would be
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assure him that the Minister is proce-
eding exactly on the lines that the
hon. Member has suggested. Yester-
day I had the chance of seeing the
correspondence that he has been
carrying on with the ministers. He
showed me those things. He has been
doing what the hon. Member has
suggested.

Shri Hari Vishau Kamath: I am
glad he is doing it. But I do not see
that he was doing that. The results
are not apparent to the House. That
is why I have to draw his attention to
it. The Official Languages Bill was
not mentioned in the President’s
Address nor in the First Bulletion of
the Session of 18th February. Yet,
suddenly it has been smuggled in and
it has been brought before the House.
I do not know why it has been done
so. What was the hurry, if I may
use the words the inordinate, un-
conscicnable and indecent haste, to
bring this in—I am not against the
Bill, but that is a different matter—
when it is not mentioned in the
President’s Address, nor in the bulle-
tin? What was the point in intro-
ducing it in this session, at the fag
end of the session?

There is another aspect of the
matter. There are three kinds of
business before the House—legis-
lative business, financial business and
other business, apart from the two
and a half hours, that are regularly
set up every Friday for non-official
business. Now, I do not know the
proportion, proportion in point of
time, inter se between these three
kinds of business—legislative business,
financial business and othe business.
I hope that there will be a more
equitable ditribution of time betwoen
these three kinds of business before
the House. It is imperative that in a
parliamentary democracy the non-
official members of the House should
get more time to discuss matters relat-
ing to the people, matter of public
importance. Therefore, more oppor-
tunities should be given for non-
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House, i.e., subject coming under the
third category of “other business”,
and I hope the proportion of time will
be roughly 33-1/3 per cent for each.

There are one or two other points
I would like to refer to briefly before
I close.

¢

Mr. Speaker: The

should now conclude.

hon. Member

Shri Hari Vishnuo Kamath: Sir you
will appreciate that I have taken
more interest in this matter than
others.

Mr, Speaker: Certainly, he has.

Shri Hari Vishnu Kamath: On the
question of planning the business of
the House, as I said on an earlier
occasion, I do not blame the Minister
of Parliamentary Affairs alone—it is
more applicable to his Cabinet collea-
gues—for the bad planning, chaotic
planning, unsystematice planning,
inefficient planning of Government
business, His activities behind the
purdah, so to say, behind the scenes,
and he comes here every Friday to
make a statement on Government
business. He is more or less behind
the purdah, behind the scene, and
his colleagues in the Cabinet alone
are responsible for this state of
affairs. All the same, he has to face
the odium of the House, becaus2 he
is the Minister responsible for this
subject and also because, perhaps, he
does not enforce, does not compel the
Ministers strictly, vigorously to see
to it that no Bill introduced late in
a session shall be put through and
Bills introduced in the earlier session
will be put through in that particular
session.

One last word and I have done. To
end this bad planning, this chaotic
planning, the Ministries, the amiable
Minister as he is and honourable too,
he will have to learn to put his foot
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down firmly on the Minister, his
Cabinet colleagues—now he is not a
mere Minister of State; he is a Cabi-
net Minister. He has now to learn to
put his foot down firmly when the
Ministers do not comply with his
request regarding introduction of
legislation,

Before 1 conclude, I am sorry, I
have to refer to one little subject,
another aspect of the matter of his
duties with which he is not concerned,
he should not be concerned, but, un-
fortunately, he put his feet into it,
which he should not have done. I do
not know whether he gave his expla-
nation to the House subsequently. As
this was mentioned in the House too,
Sir, I would crave your indulgence to
read just half a dozen lines from the
proceedings of 24th January 1963, this
year. With all respect, I would sub-
mit that he went out of his normal
duties to indulge in this kind of
activity which he ought not to have
done. I did not expect him to do it.
My hon. friend, Shri Frank Anthony
referred to it in the open House too
and remarked thus:

“We seek information—I would
like a denial of it—it seems the
Minister of Parliamentary Affairs
met the representatives of the
Press and made a specific request,
almost a direction, that they
should play’ down, if not black
out, al] critical speeches from
this side of the House.”

That is, from the Opposition side of
the House.

Shri Satya Narayan Sinba: The hon.
Membzr must know that it was con-
tradicied.

Shri Hari Vishnu Kamath: There is
nothing in the proceedings to show
that,

Mr. Speaker: If he hag contradicted
it, why then refer to it?

Shri Hari Vishnu Kamath: It is not
in the proceedings,
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Mr. Speaker: He should conclude
now.

Shri Hari Vishnu Kamath: Before
I conclude, Sir, I am happy that he
nas made a refutation of this unfor-
tunate charge against him. I hope, he
will not do it again.

1 hope, in the coming years he will
secure the willing and whole-hearted
co-operation of all his Cabinet col-
leagues and be dble thereby to plan
the business of this House in a more
efficient, systematic and methodical
manner in the interest not merely of
the Government but of the Opposition,
of Parliament as a whole and the peo-
ple of this country.

&t wo a0 fE@d : AW T,
afeamdl weng fafag ) =
F AT it g IE faoe = &
Feet & fa=nd w7 f5y 1 5 gro Mo
el A @1 a8 Fa1 5 aoe ¥ v @)
ey 1 ¥ faa oz g AT -
a1 ¥ e ¥ g, A% 39 ¥ g siv
AW TEET F 9T FE AR L
Y Qo Ao TSN Fr smAwTr ¥ fay
# FaeAT WEAT g, WK § WA F
g, f& oifaaer oee & ot w/AY
T & o= o+ @ o &
wifs N ST W W AF-IAT
F gfeares § § WY ATAE Gl
F g TEI ofET &1 oFW FW
§ 1T ee @ 99 & faeTe a9 s
g1 5% T+ arq & fawrad A g
R § wgr qwdfeafa 1 o &A% qEv
Tt ¥ 9% W9 ¢ | gEfay aga< gy fw
U7 EHETTHI §1 59 F< 58 9 fa=r]
#3X, AT g §EWi Fo oarq gev |
foe o e fr aodm w7 #@Av
FT G TIAT qET 9T | STET T =R
g §u1 & g, Wifs 7@ W fawa
Fomm g & 3@ wrE fs Tow g
RTHE N7 & 7S =7 @ &, wharerat
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F ane w9 ¢ & fog ¥ g950 74
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TF T F1 FIATE G 87 F LN
F EY faaar, @ otF AT 1 A
ST AT &1 | I §ST ¥ 987 I8 Fgd
g 5 agt ¥ afwErag & Fror %
foaa 91X gv ot &1 33 faEwa
& o agi & w1 7T faadr | §9 At
T, SHT F3AT ¥ 5T F1 37 F ATA-
FTC AT Tifcd, W 95 F14 T a8
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o F0F & 7 g1 &, AfFT w6 w1
SR ag Wt @ 5 wwew sE
w1 &1 fawrar § 91X QA Ag@Er
¥ fat @@ & gl Y, A fr @
fagrs & ¥t &% § w9 wwg & wigw
far omar & 1 A 390 wEEW ;P &2
WY § I F G a9T ¥ W Ed
faaar &

oF AT gee A s
AT FT 48 AGF §, g7 &1 TqAL
ITM T W §

&t Ko @vo fFAAY : faQw &+
ST T I wfaF LT Frgvan g ?
B SN W S0 a 99 F AT g |
™ o &g s« % faior a=t &
FuaT afaw & a5 & 78 w7 gFav |

(Unterruptions.)
Dr. L. M. Singhvi (Jodhpur):
There cannot be any conversation.

Shri S. M. Banerjee (Kanpur): The
word ‘meharbani’ should be expunged,
TETE WEIA : TS, ME | ATAT
€T qZ AT SAd & fF wwg & &
FTH IT FT TG ¢ | T8 IT 1 I TGV
w1 & & waiene &1 feaar gag
fear s 1 g9 9T & 7 7@ o< foo-
FFTT F W & | 43 §T4T 1 G
FT FH A& Y

&Y /o W0 gAY : & WA g fw
a5 HIT &1 17 g | &9 g6 F-71 997
&1 A1a faar ag o &

TR WA ¢ W G FHE
1 $g w77 § 5 39 T A9 fam, wfew
o9 ¥ a1q &' F F457 )

=t Wo o fgdqdt : =g A 1

99 § €5 9@ F AR G &
eqra sfeg s wred g fF dadn
FTH HATAT ¥ qRIT § FTH TG BT
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[t wo =T0 73]
fFar & | v 1 33 TI A XA
s A feard Y @ FfFw & 9w
et ¥ ¥ g SN WA 5 ¥ I
TG 1 S| T e s W S
fra W& & o< a8 @A g |
# guzan § s g e § 5 ast
safga 1 afgafa #X 7 T
] IT qE FTEREOAT F AR
AT I FFaT § | goied § @@ I
TG TFar | AfFT afs FAME FW
AT FIGT & a1 ITH ATAF  FIAT A
gHTT 47 , AR 3@ fad & @A
T AE A FEE | Fag I A
g 75T fFar | 97 “Readd” gEar R
graa §, faasr  ofedifaw amem
¥ A W@ e | 39y foar §

“Satistically, the apportionment
of Parliament’s time among seve-

ral kinds of business last year
seems ideal.”

st o Wo TSt : TS fz=y
asAr FT Jifsd |

it "o ATo fFAA : FoX FT AIE
a8 § fs wRd ™ T@ wATem W

g

TEqF WEET : F YR AT T TG
W@ § 9z WSt gwsd € | gEfed W
o Fted |

s Ho o0 fg3 : 7w & gadr ana
FN A AT § 1 AR 919 OF fra
& foaaem At & “wveew wTw arfear-
ey foged” | 9z MaadNe W gfear
¥ fewrd §z o qifAad et wowd
T AT Y 1 FHEA EwIo THo
aifed Ww F1 Ox F1eAT I A
e & forast foar & -

“In India this has been achiev-
ed.”
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g & wfaanied &9 ¥ gwdiw
et ® W giawd faaar § s
w9y ¥ foar § 5 o gfaed fafewr
gfqarie ¥ ggegl &1 A ey
g ggi fasi &1

“The new Parliament has per-
haps been fortunate in its first
Government Chief Whip. Mr.
Satya Narayan Sinha brings to his
task a rich politica]l experience.
As a party member, he was Pre-

sidet nf a District Congress Com-
mittee for 17 years....”

“....Qualifications of personali-
ty are more important and it
appears to be generally agreed
that he is both shrewd and per-
suasive, both purposefu] and hum-
orous; it has been said that while
every conversation with him hides
a pegotiation, at the same time
every negotiation becomes a con-
versation.” ’

3 frsqeg ur faemaa & srewr ¥ awi)
aifaaried seod @ & wfg axag
e, AR & SAY wEma g

HATIG FH1qF A 39 wfqaqq ¥«
|T g fF 38 §AE F7 A W AT
T FAA 3 ATE, 29 EATTTo FT |
gEimedi AR g araz 2 frafz
TSI AT AR AVFE a9T & a1 9 &
T ¥ § A feAt % @ 1 2@T s
A 9w e fdl FoEw ¥ oAy qu
HATAT FTH AL FTH FA7am ¢ |

o we¥wes faaat : z9 gaar ¥
o9 &7 F41 whwe g7

= Ro W0 f7adT : & ot At 7%
WIE | 395 M9 919 §F2 FTF A1
gffeafa & scm g9 9T o Hamew
T Fwq st feard § AT TR T=a W=
FOT &, 9 #14 H f@ ger fawoart
J Jat awa TG feard | F4 T @ f
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R FAEET Ay FHAR W wfu-
FI K W AR § o F o w1
& 2, afww 37 #1 Feft A w0
QYT A FTH § I AT AT 1 gAR
fare w4t 7RIz g A [ Q@
@FAIAN G eisma @ ; @
w5t g fr agr feafa &1 oar g7 <=
gag Fag A 9

& 939 ¥ g3edl &7 AT W WK
Y g s TEgar g fF @7t s
AT & T § Tq0 FH AT gaT
TET IAFT FTH T 9 AT § | I
F g g1 Uy ¥ 94% g1 ¢ g9R
o aT g8 9 J=iE fo a ¥ R
T YR TF 0 g7 | FEA 1 o9
ag & 5 afe 15 =0 a1 € @Y vas
TR ¥ Wy a¥ @ar «feq, wiE wiw
FT ALY 93 AT Tfag

sqr f& At o 7 I« o
Ty frg ™ gawr 8 sfoa qu
fevan T & 1 |4 g A At
et 1 wgET Mg & | AT 37 g9y
Y s g g AT A R AT S ae
T AR §  F fer 7 fear 9T
F o Ragg s@ & fad g &)
WiTT 72 U5 g ¥ AT F19 ¢ |
@ aa7 &1 wafeEfae faoag #§
g o =ifea 1 3y gaa § i ome-
3T Jrag fawvg & faq oz w1 afas
a7 feqn wiy | a8 wmeEs § 5
HIFTT IY T &9 T § Ffwa 7@
fazarer & fr sw@ wfus qwa sae=n
e

# =g v & fqg w97 wgRa w7
YTE AT AR FAAT § AITTTT 7|
St & wrgar a7an g fw afs oF sqae-
T w1 g A e@gar wifeq & a
¥ Tq9T F7 F @ & 01 @ $fa-
¥ 1 I ey o @, 99 T AR F™
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g2 fear o 1) 33 A< fawm i
ST fora® a1 ¥ AR Ay @ Ak
I &fee ¥ o9 gog § § W I
afas Fg@ma |

AANT & weg ww & fag Fgw
WA § afeatad S A qEr gm,
forgia o O "z feam SR @
fast & ww frar s @ s AT Q@
FE H{ THTARI HIT IATAATG TGT

# g U HAl qERE F AR
7% gieareg F1 gar$ 397§ W 530
FT g f wfaea ¥ § g9 weedl § 9%
wfas s @H | #X T gfsErm
(@ afqarerg § gg wwer § wIew gEor
FW AR T qFE TG | FF qfA-
ANAT 99 T A1 Q@ W1 f2r &3
TR & W wEE Aee F I o
ToF wfa saeEs § 1 Q1 A gEE
& f& o= gfsaremt a1 W gq afgarew
F1 TQ IO ¥ A §Eg i &
v AT w1fed | §9 giwarad aT
9T FF T FIH, Higa § HL AT
FOT Y |

A TR ¥ @ F 39 §AT Fr
AT FT FEAT F@TE

Nt gmew fag : weme WEN,
a8 Wt QY fATe F1 awg faar S

oo AEed : 7a § fafte gRe
F1 AT AT E |

=t wzare fag : & Faw 1 faae
FT GUY ATEAT § | I8 TAAT a9V qTES
2 & e g 7 faftex e
W WY A 9T SEOS T g |

ST WEIAT : HT A q-ATL F7T
t fF ag T < qEf & @Y w9
Ay frar § f6 o q Qo & gt
frelt @1 & faaTs F19 FIF FT A
a1 g
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=t gae fog @ 7w T A
[ Ay & aE am

TR WEED : W A S |

S gy feg: Wege WEYEE,
# sror sy A § 6 o 0w
fear 1 & zufag 3@ AT 9 AT
qTedi 97 fF & 787 9X faus T d=av
§ W ow fae & fae R b
WA 99T g FT |

AT 97T gATT A A & fF AT A
T X HAdt & ot § Y a5 v
wifae ) A & fag 7= 9% A AR
g et i 9 § 99
97 forat 2Ya1 & a8 3 T T fAfea
w3 E AR AT A g9 I@a § 9w
9T T W ale A fastary @ A
T2 3T BT T I AT TR0

9% merar Y § g9y @<y AW
FEATATZATE 93 a5 & 7 F 57 3w
# @™ ¥ zafauamrar 5 &
a7y fAfres w7 qiwaEesd qead
N AEERT T | AfET FF ITN
TATATAAT F, ITT fAqerar F1, IAH
Heza AR 3@ATF F1 HT ITF FH
FW F TQF T @ QAT I
FIA T T L AT qF FUT F
% fgg WE AR 7 ” W@ I
IR WA ¥ T A o ITHT
firmr | w1 & g oA § 9w
qifegTiiz F T S a<y fAoeeaT F
wra frar 31 & "a A feet @
gw w3 § fae 7 Fgam & 4 a@
Faa gafag Fzar g 5 & J@an g
5 w4 wgleT FToerar ¥ F1 FQA §
R gt foret F v aXEnd T8 g
IEA (R A qF AT F AE fomw
FT T fFar A% HIE ¥ 4% #7 ag
ZFERT A1 AR T froEr R o
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fog areitrqr awrs, T frerear ¥
W T @ § I wR F 7% T v
A F AT o § AR AT | A /S
urifag ¥ 78 e gfaw § 7 &
39 ifTgmie F1 99¥ SUTET WeT
fFar & AR & = fAme & fam s
AT 7t @11 W) # @ @
TR fafrey w% afvaisd soad
are@ ¥ fF Saeerd ¥ W frar
g ahaT & fF W IR af fawr Aw
fFT @Y 77 ¥ fag @77 7 2 &% &
AfFT T9d ITHT F1E @ar T8 ITF
F IO G A &1 R S R
AT SATT THF & A &, FHT IEHATIE
mfe & FToor a9 faFa smar g
F Tg AT AT e BT 2 I ¥
F0T qifaaTHE a2 g1 Tl & AWK
¢ U2 FT §4¥ fAww smar g av
A TAA 0 @A A g

T TIARSA FAY ¥ qg EEH
gz LT AR T GEg TEE [
g\ sufag & sgavg fF gt aufe-
¥ waad F fafAeT @@y ¥
foaa fromear & @ma, fra fdfsar &
g, fag dsT # @aF F a9
QR 59 g=a1s, ST H1K qqreaeTa
F & w19 AT 99 fAg I wATEAR
F a1 g w1 & frogweY QEn
fafreee gfee g @1 &7 0@ T%
¥ ITHT GEENT TG |

SEA WEY : AEAAT G I
Fg wE A FWA 9T W T |

=it gfc fasy e @ 73 waeAa

g

Shri Satya Narayam Sinha: Mr.
Speaker, Sir, I feel really over-
whelmed by the kind words which
have been uttered by friends from all
sections of the House. I really do
not deserve those compliments which
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have been showered on me. But I
have been always conscious of one
thing, that I have the affection and
love of the Members of this House
irrespective of parly affiliations. You
know love always warps judgment..

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): In this case also it has
happened.

Shri Satya Narayan Sinha: ....and
therefore anything said in my favour
or in favour of my department is due
‘to that.

As scme of my friends have re-
marked, we are making history today
in' this House by discussing this

2partment. This Department, as
you know, came into existence 14 or
15 years ago. We have never dis-
cussed it propzrly. Once it was dis-
cussed obliquely, I must say, when
considering the Supplementary
Demands when I had not to reply,
but the then Finance Minister repli2d
on behalf cf this Department. I have
made enquiries from all Parliam:nts
and whatever information 1 could
gather gocs to show that the countar-
part of this Department is never dis-
cussed in any Parliament. It was not
discussed, therefore, in this Housz2
also. We had practically a kind of
convention like that. But this time
«some friends of mine, particularly
Shri Kamath, insisted that we should
have a discussion, and I raadily
agreed for two reasons. First, 1
thought that Members would have an
opportunity to know ths handicaps
and difficulties under which my
Department is working and they
would have a batter appreciation of
the same. The other rzason which
promp‘ed me to acceot it gladly was
that unless any Department or Minis-
try is discussed, perhans no rsigni-
ficance or importance is attached to
it, .

Mr. Speaker: A longer time should
have bzen allotted to this.

Shri Satya Narayan S.nha: I will
have no grievance.

B8 (Ai) LSD—S8.
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Shri Hari Vishno Kamath: More
time next year.

Shri Satra Narayan Sinha: Differ-
rent s'andards are there in this
country to judg2 and evaluate the
functions and fuctionaries of this
parliamentary institution. In this
connection, you will pardon me if I
say something which may appear to
have some personal reference. But
at the same time, it is an interesting
thing. The House knows that I was
appointed the Chief Whip of tha Gov-
ernment in 1946 when the Interim
Government was formed. Even
knowledgeable people in this country
did not attach any importance or
significance to  this assignment;
because of the parliamentary insti-
tutions bz2ing very new, they thought
that the Chief Whip’s position is
something like what I am going te
tell you. Somebody asked one of the
Secretaries—I do not like to name
him-—as to what is the Chief Whip's
position vis-a-vis the other Ministers
and cfficials. He said: ‘Th2 Chief
Whip’s position is something like that
of a Joint Sacretary here’.

Two years later I had an oppor-
tunity of going to the UK in a pariia-
mentary delegation under the leader-
ship of your illustrious predecessor,
Shri Mavalankar. The present Secre-
tary of the Lok Sabha was also in
that delegation. Both of us went to
the then Chief Whip, my counterpart
in th2 Labour Government there, Mr.
Whitley, a senior and raspected man
We are all curious to know how
the Chief Whip’s organisation func-
tions there, his imvportan-e and his
position vis-a-vis other Ministers of
th= Government. The conversations
which I had with kim werz later
incorporated in a bcok which is
avai'able. in the Library of Parlia-
ment.

17 hrs,

I remember when I put him that
ques‘ion direct about his importan-e
politically and his position in the
House, he said: “You people know
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that No. 10, Downing Street is the
official rcsidence of th: Prime Minis-
ter. India knows it very well, but
perhaps the pzodle do notl know that
No. 11, Dowing Street is the cffizial
residenc2 of the Chief Whip, and the
other Ministers come after him”

Mr. Sp:aker: Is the case the same
here?

Suri Saiya Narayan Sinha: No,
8r, not official res.dence. All these
things ar2 in that book which has been
publisha] later.

The Minist>r of Finance (Sh-i
Morarji Deasi): His official residznce
is naxt to the Prime Minister's.

Sh-i Harl Vishnu Kamath: In this
House his seat is next to the Prime
Minister.

Mr. Speaker: We are not concerncd
with that.

Shrl Satya Natayan Sinha: When
2 asked him about his importance in
the House, he renlied using a beauti-
ful phrase which I still remember.
Businessman as he was, he used busi-
ness terms. He gaid: ‘“You ask about
my importance in the House, Who-
ever is a director in the company,
whatever his ghare, I am the Manag-
ing Director of the House.”

Shri A, P, Jaln: 1t is a question of
you scratch my back, ang I scra.ch
your back,

Shri Satya Narayan Sinha: You
know what influence the Mainaging
Director exerciscs in companies in
spite of the am2ndmen's which have
been made to the Companies Act

So, three years after, when I was
appointed Minister of State in
1949, some of my friends wan'ed to
congratulate 'me, and I told them:
“It is no matter for congratulation.
X stil] think that my position as Chief
Whip is superior to the position of
Minister of State.”

APRIL 186, 1363
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Mr. Whitley salso told wus—the
Secretary of the Lok Sabha was also
there: “My position is equivalent to
any senior Cabinst Minister because
enly the s2nior Cabinet Ministers
are called Right Honourable, and
the Government Chief Whip is always
called Rt. Hon.” He said that the
Prime Minister was not obliged tc
consult any colieague of his rzgard-
ing the parliamentary appoiniments,
but he must, he was bound to, con-
sult the Chief Whip.

‘There is no s2mblance of these things
8> far as I am concerned here, but
I do hope that as the years roll by
and Parliament grows more and more
roots, my successor will certainly
enjoy that position which the Chia?
Whip enjoys in other Parliaments

An Hon. Member: You will do it

Shri Satya Narayan Siadka: Y might
say that the position of Chief Whip is
very important in the parliameniary
system. Sometimes in the House of
Commons they called him ‘“Minister
ef Patronage”, ‘proper channel”
“power behind the Throne”.

Shri Harl Vishaz Xamath: Nc
throne here.

Shri Satya Narayan Sinha: As 1
s1id, nothing is applicable so far as
the nresent incumbent here {s con-
cerned.

Really in the parliamentary system,
either in the party cr in tha Govern-
ment, he is described to be the ful-
crum round which the Government
or the party moves. If  the
fulerum is broken, the narty s
broken. Mcreover, the working of
Parliament depends very much upon
the sympathy and efficient working of
the whip’s organisation. There is no
doubt about that, Whatever deficien-
cies and shoricemings were there in
the working of Parliament, I plead
guilty to them. I am entirsly responsi-
Ble for all the omissions and commis-
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sions that there are. That is my job.
1 have now become a Cab.net Minis-
ter but I can tell my hon. friend Sari
Kamath that I exercisad the same
influence with my hon. friends and
eolieagues here wh2n I was not even
a State Minister. I had the same kind
¢f co-operation and lcve and affaction
that I now get from my colleagues.
That 1 hav2 bacom2 a Cabinet Minis-
ter has made aksolutely no diffzrence.

Shri Hari Vishnu Kamath: You
have been the sime scapegoat all the
time.

Shri Satya Narayan Sinha: Yes, all
the time.

Mr. Kamath raiszd the pont about
quorum. The ringing of the quo.um
be!l is not pacular to th's Parliam:nt.
In other Parliaments also these things
happen, thcugh in thcse places not as
often as it does here Fortunately or
unfortunately, there are nst many
Kamaths there. The House knows
that when an important Bill like the
Government of India Bill was pased
in the Hous> of Commons, there were
only 12 Memboars presant....(Inter-
ruptions.)

An Hon. Member: Should we do
like that

8hri Hari Vishnu Kamath: Yoy can
amend the Censtitution.

Shri Satya Narayan Sinha: This
question of quorum was not raised
there. In spite of all this, I say I

* take the respons:bility.

Shri Hari Vishnu Kamath: You can
amend the Constitution.

Shri Satya Narayan Sinha: We are
‘trying to do that also to h2lp you.
I say that it is our responsib:lity. But
the Opposition cannot say that they
have no responsibility. They have
also their responsibility, proportion-
ately. It is not our bus'ness on'y to
form the quorum and very often, let
me tell him, that proportionately the
Opposition has also been guilty in this
vespect.
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Shri Hari Vishna Kamath: It is a
basz and basaless allegaticn.

Shri Satya Narzyan S’nha: I do not
say taat we havae no raszonsidilty.

Shri Harf Vishru Eamath: You are
more respansible,

Shri Satya Narayan Sinha: As a
biggsr partner, p-opost.cnately I a.so
tzk2 that responsibility, threes-fcurths
of that rasponsibility.

Then, there is something abcut cur
budget and other things, :mplementa-
tion of thz2 assurances, planning, etc.
Other f-iends have als> refarred to
them. With your p2rm.ssicn, I
would like to siy som:th.ng about
them. Goverrnment have been plan-
ning parliamentary business in such
a way that there is not only a fair
adjustment of tim= for lazislat ve,
financial ard non-legislative matters
but also that due accommodation is
given to the Mbambers t> raisz
dscussicn on  various important
matters during Gcvernment’s own
quota of parliamentary time Govern-
ment are conscious of the fact that
private Member's time consists of
only 2} hours in a week. There are
obvious limitations :n the utilisat'on
of this t'm2 for which the procedure
of balloting, etc. has been adopted.
Private Mambers have only ten hours
per month. For the year 1952, Gov-
ernment gave 43 hours out of its own
quota of parliamentary time to
private Membears to raise various
discussions through No-day Yet-
Nam=d Motions. In the year 1950,
fourteen such motions were discus-
sed The number was repeated in
1951. Thirteen moticns werz d’s~us-
sed in 1962 in the Lok Sabha and 13
in the Rajya Sabha.

About the division cf parliamentary
time for legislat've, financial and non-
legislative business. the ponition is
that in the year 1952, 36 per cent of
Govarnment's time was svent on
leg'slat've items; 29 per cent on fin-
ancial matters: which inclvded dis-
cussion on Demands for Grants and
35 per cent on non-legislative mat-
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ters, The Department has been
follcwing the practice of having pro-
per balance between the various types
of business so that opportunities to
Members to bring their points of
view to the notice of the Government
are not confined to occasions for consi-
deration of Bills of different Minis-
tries, which naturally restrict the
scop2 of discussicn,

The time that we have devoted to
@iscussion on  non-legislative items
has been steadily on the increase. In
1958 it was 28 per cent, in 1960, 31
per cent, in 1961, 31.5 per cent and
in 1852, 35 per cent. The average of
the time taken in the past few years
on legislative, financial and non-legis<
lative busines makes up a division of
time into three more or less equal
parts. In this matter we have gone
far ahead of any other Parliament,
and it can be stated without fear of
contradiction that far less:r oppor-
tunities of discussion on various items
of governmental activity are available
to Members cf the House of Com-
mons even.

Shri S. M. Banerjee: On points of
order, how much time has been taken?

Shri Satya Narayan Sinha: I do not
know. The Speaker is fully conscious
of it. Then, about implementation
also, there is a ccmmittee of this
House. What has been said, I do not
like to repeat. But 1 crave your
indu'gence for reading out certain
points. It was sa’d that in the year
1957 we were really lagging behind.
There were some complaints also and
some strictures were also passed by
the committee. We tried to make
imp-ovements, and ultimately, the
latest position is this. The Committee
on Government Assurances, consist-
ing of representatives from all parties,
made the following observation:

“Out of 4323 assurances given
bv the Ministers from the Ist to
15th s2ssions of the Second Lok
Sabha, as many as 4,108 have
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besn implemented upto 24-3-1962.
It is expected that ancther batch
of statements containing fulfilled
assurances will be laid on the
Table on the 30th March, 1962.
This indicates that more than 93
per cent of the assurances have
be>n fulfilled upto 24th March,
1962, and still more will be ful-
filled before the termination of
the current s2ssion. Such a large
percentage of fulfilled assurancss
reflects credit upon the Govern-
ment and specially—

I do not want to say it mysslf—

“the M:nister of Parliamentary
Affairs and his Departmant whcse
efforts have achieved this remark-
able result. The Committee ap-
preciate their performance.”

1 would not take the time of the
House. I would like to s2t an exam-
ple. 1 have been asking my colleag-
ues that not more than 20 per cent
of the time allotted to the Demands
should be taken by the Ministers. [
think I have confined myszlf to that

Shri Hari Vishnu Kamath: The
point raised by me has not been
answered. The point is that the
Ministers should intimate to the
Minister of Parliamentary Affairs in
advance what Bills they want to
introduce, what other items they want
to bring up, etc. It is not donz. It
was never adhered to.

Shri Satya Narayan Sinha: Yomu,
Sir, have mentioned about it, from
your experience and your knowledge,
by going through the corresnmondence;
yesterday, you told the House—I do
not like to say all these things. But
as I told vou yesterday, 1 have writ-
ten to all my colleagues. We are
sticking to it and in future, any Bill
which is not—

Shri Hari Vishnu Kamath: In future
only? i ‘...;‘i:’

T .
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S sari Satya Narayan Sinha: Even in
this session we tried to do that. Of
course, some unforeseen things may
happen or some important things may
occur, and exceptions will be there.
This time also we have followed it.
Ordinarily, for any will which is not
introduced by the middle of any
sesson, I will not take the responsi-
bility of putting it through in that
very session, We have already made
tt clear.

As regards the Official Language
Bill—I do not like to refer to the
point that it was not referred to in
the President’s Address—you remem-
ber that sometime before we had
decided in the Business Advisory
Committee that because of this emer-
gency, we should not bring this kind
of legislation, but later, we discussad
the point; some pressure  was
brought—political cons’‘deration alsc—
I do not like ts sav all thes2 things
before the House. The hon. Members
know all about it Th2refore, we
decided to bring it forward There is
nothing wrong in it. But such things
will happen in future als» All that
I say is generally, all the Bills which
are to be passed in a particular ses-
sion will be olaced before the House
by the middle of that session.

Sh-i Ha-i Vishnu Kamath: In the
first fortnight.

Sh-i Satva Naravan Sinha: Before I
conclude, I wou'd like to pay atri-
bute to all the workers of myv depart-
ment, particularly the Sacretary,
without whose co-operation these
achievements would not have been
possible. the ach‘evements which have
been appreciated by the House.

Lastly. a word about my Deputy
Whip and Wh'ps. Such a loyal and
davoted band of lieutenants is very
difficult to get. 1 have no adequate
words to express my gratitude for all
their co-operation.

Pr 1. M. Singhvl: May I ask one
Question?
/
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M:. Speaker: Yes; he did not avail
of the opportunity to speak,

Dr. L. M. Singhvi: I do not mind
that, because I did not want to add
to the boquets that were showered
upan the Minister. The Minister of
Works, Housing and Rehabilitation
said that there were certain distin-
gu.shed parliamentarians for whom
certan allotments were made. Clari-
fying it further, when he was reply-
ing to the dzbate on the demands of
his M!nistry, he said that there are
more than a dozen houses in the
patronage of the Minister of Parlia-
mentary Affairs. We should certainly
I’k2 to know what are the criteria for
the allocation of these special houses
which are in the patronage of the
Minister and whether it is thought
prcpar, after proper consideration, to
keep such a number of bungalows in
the special category?

Mr. Speaker: He does not give it to
the Members of Parliament?

Shri Satya Narayan Sinha: Because
the hon. Member is new, he is raising
this point. Other hon. Members know
it. It is tru=—T do not regret it—that
there are about 11 or 12 houses which
are mz2ant for the leadzrs of impor-
tant groups and some ex-Governors or
ex-Ministers But mostly the leaders
of the opposition parties in both the
Houses are given these houses.

Mr. Spesaker: What about the cut
motion

Shri Hari Vishnu Kamath: The
Min‘ster has given promise of better
pe-formance in future. So, I do not
wish to press the cut motion at this
stage . . .

Shri Satya Narayan Sinha: Thank
you.

Shri Hari Vishnu Kamath: But if
he does not live up to his prom‘se and
if he does not fulfil his promise, next
year, I shall press it,

Mr. Speaker: Does the hon. Mem-
ber have the leave of the House to
withdraw his cut motion?
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Somez Hon. Members: Yes.

The cut motion wais, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 2,90,000 be granted to the
President to ccmplete the sum
necagsary to dafray the charges
which will come in cours2 of pay-
meant during the year ending the
31st day of March, 1954, in raspact
cf Demand No. 108 relating to the
Davnattment of Parliamentary
Affairs”

The motiocn waias adopted.

1718 hrs,

MINISTRY OF FINANCE

Mr. Speaker: Thez House wiil now
take up discussicn and voting on
D>mands Nos. 24 to 40 and 119 to 126
relating to the Ministry of Finance.

Hon. Members deasirous of moving
‘their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would l'’ke to move.

DeMAND NO. 24—MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,71,76,000 bz granted to the
President ‘o complete the sum
necessary to defray the chargas
wh'ch will come in course of pay-
ment during the year ending the
31st dav of March. 1984. in respect
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of ‘Ministry of Firance'.

Demanp No. 25—CustroMs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs3. 382.83000 be granted to the
President to complete the sum
necessarv to> defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Customs.”

DemAND No. 26—UNioN Excr:e DuTies
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,65,56,000 be granted to the
President to completz the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
21s. day of March, 1964, in res-
peet of ‘Union Excise Duties’.”

DeEmanp No. 27—Taxes oN INcoms
INCLUDING CorpozaTiON TAX ETC.

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 6,30,95000 bz granted to the
President to complete the sum ne-
cessary to defray the charges
which will ¢csme in ¢ urse of pay-
ment during the year ending the
31st day of March, 1964, in re=nect
of ‘Taxe; on Income including
Corporation Tax, etc.’' ”

DeEmAND No. 28—Stames
Mr. Spcaker: Motion moved:

“That a sum not exceeding
Rs. 2,79,16,000 b2 gran‘ed to> the
President to complete the sum
n>cessary to defray the charges
which wi'l come in course of pay-
ment during the year end'ng the
31st day of March, 1964, in respect
of ‘Stamps”.”

Demanp No. 23—Auprr

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,01,83.000 be granted to the
President to complete the sum
necessary to defray the charges
which will ¢ me in ejurse of pay=
ment during the year ending the
31st dav of March, 1964, in respect
of ‘Audit’.”



